
ACT No. XXXVII OF 1926. 

(Received t7ze assent of the Governor General on the 9th 
September, 1826.) 

An Act to amend the Indian Siiccessioh Att, #of a 

HEREAS it is expedient to amend the Indian Successioa W Act, 1925, for the purpose hereinafter appearing; It 
is hereby enacted as follows : - 

1. (1) This Act may be called the Indian Succession sllortt~tle and 

(Amendment) Act, 1926. commencement. 

(2) It shall come into force on the 1st day of January, 1927. 

2. Section 57 of the Indian Succession Act, 1925, shall be Amcl~dment of 
sectio~l 57, Act 

renumbered as sub-section (1) of section 57, and to that  section xxxrsof 
1925. 

the following sub-section shall be added, namely : - 

" (2) The provisiolls of section 63 shall apply to all wills I 

and codicils made by any Hindu, Buddhist, Sikh 
or Jaina on or after the 1st day of January, 1927, 
to which those provisions are not applied by sub- 

i i 
section (I)." 
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